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late of the assessor.  He is absolutely 
nothing but just a glorified human 
effigy occupying a chair.  They have 
only to nominate a single member who 
is likely to sweep the polls if members 
of the Scheduled Castes happen to be 
in a majority.

[Mr. Deputy-Speaker in the Chair],

If they happen to be in a majority, it 
will be an act of.........

Mr. Depaty-Speaker:  Order, order.
The hon. Member will kindly resume 
his seat.  He can continue later. 
an-hour has been aUotted for discussion 
on a question tabled by Mr  Guha. 
That discussion will be over by five 
O'clock.  The hon. Member may conti
nue after five.

Shri Velayudhan: Are  we sitting 
after five?

Mr. Depnty-Speaker: Yes.  ft will 
take  half an hour  to conclude  this 
debate.

TEA  GARDENS IN  ASSAM AND 
WEST BENGAL

Shri A. C. Guha (Santipur) :  The
House must have been aware of  the 
crisis that is now prevailing in the tea 
industry  of  the  count̂. (later- 
ruptions).

Mr. Deputy-Speaker : Hon. Members 
are not able to hear so long as they 
talk like this in the House.

Shri A. C. Guha: During this session 
on so many occasions this question was 
raised on the floor of the House and 
there was also a Short Notice Question 
the other day.  Government i»lso have 
been making enquiries into the crisis 
for some months.  So Grovernment are 
also cognisant of the position, and the 
hon. Minister has stated in reply to 
the Short Notice Question that 20 
gardens have already closed  though 
information  available  from  other 
sources would indicate that a larger 
number of gardens had been closed. 
Some points could not be really dis
cussed  during  the  Short  Notice 
Question.  So I gave notice for  this 
half-an-hour discussion, particularly to 
cover the following points; the recom
mendations of the official Committee 
and how far the Government are going 
to implement those recommendations: 
the failure of sale of tea in the Calcutta 
market and consequent accumulation 
of large stocks  of tea; and credit 
facilities available to the distiessed tea 
gardens owing to the present crisis in 
the tea industry.

The official team went round  the 
country and made a thorough enquiry 
into the tea industry. They have made 
as mai\y as 50 recommendations as to 
how relief can be rendered to  this 
important industry.  So I think  this 
House is entitled to know how the Gov
ernment are going to implement there 
recommendations—how far they have 
been able to accept the recommenda
tions and when these recommendations 
will be implemented.

Then, the failure of the sale of tea, 
in the Calcutta auction and the conse
quent accumulation of large stocks of 
tea.  From paper reports, we  have 
seen  that  at  least  on  two conse
cutive occasions no sale of tea in the 
Calcutta auction could be held.  But 
the strangest thing is that aJmo.st by 
the same date a tea auction was held 
at Chittagong and that was eoins on 
quite all right.

Mr. Deputy>Speaker: I may tell the 
non. Member, without taking his time, 
that there are the proposer an-i  the 
seconder, two people, the hon. Minister 
has to answer and there are seven hon. 
Members who have  given me their 
names and desire to  put questions. 
Therefore, he will finish in ten minutes* 
the hon. Minister will take ten minutes 
and the otfeer ten minutes will be taken 
by other hon. Members, one or  two 
minutes each.

Shri A. C. Guha: What is the leason 
for this failure of auction?  Due to the 
failure of auction there has been  an 
accumulation of these stocks.  Sir. you 
also know we disQUssed this point in 
the Estimates Committee that auction 
should be held at Calcutta and Cal
cutta should be made the centre of the 
world tea market.  While this auction 
is held at Calcutta, simultaneously an 
auction is also held at London.  The 
better quality of tea, at least that which 
can be consumed by our foreign con
sumers, that quality of tea is almost 
entirely sent to London.  Sc), in Cal
cutta auction we do not get the pro 
per quality of tea that can be sold. The 
GrOvernment should have taken some 
step to prevent this duplication of tea 
sale and it was also suggested that in 
Calcutta proper warehousing should be 
arranged for storing all tea.  As for 
as I have been able to know, thflt has 
not been properly done as yet.  Then 
arises not only the question of provid
ing the same but also the proper con
struction.  Some steps should be taken 
that the quality of tea may not be im
paired while being ' stored in those 
warehouses.

Shri B. Das (Jaipur-Keonihar): By 
Government or the industry?
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Slurl A. C. Gtthm: By Goveromont be
cause they are  collecting %o  many 
taxes.

Then, my third point  was credit 
facilities for the distressed tea gardens, 
gardens which are closed.  I msy say 
they were KoleJy or mostly  Indian 
gardens.  This crisis has not touched 
the bigger European gardens as keenly 
as it has touched the Indian gardens. 
One of the reasons for the closure of 
these gardens is that commercial banks 
have refused to give them any credit 
facilities.  One of the conventions for 
these commercial banks was ♦hat while 
advancing money for the current crop 
they make calculations on the basis 
of the cost and the price realised for 
the last year's crop.  So, the credit 
for the cost that will be incurred this 
year will be calculated on the b:̂sis of 
the prices realised last year.  And. we 
know, last  year the tea  prices ht«d 
fallen down and the last year's crop 
also has not been able to get a proper 
price. So» there has been automatically 
a limitation of the credit facilities.  I 
know some of the commercial  banks 
which have been lending money have 
refused to lend any further amount to 
these gardens.  Then the offirla’ Com
mittee suggested that the Industrial 
Finance Corporation and also the Land 
Mortgage Banks should be utUlpecl for 
this  purpose of  financing the? lea 
gardens.  There also I think the Gov
ernment should make  their position 
clear, as to how far these tea gardens 
ran get credit facilities either from 
Land Mortgage Banks or from  the 
Industrial Finance Corporation or from 
some other commercial banks.  If the 
commercial banks are persuaded  to 
give more credit facilities, then 1 think 
the Reserve Bank will have to give 
some sort of guarantee.

Turning to the present crisis in the 
tea industry I would like to refer to 
one point,  the fixation of the price 
of tea.  It should be done in coUalwra- 
tion with the  auctioners in London 
r1<̂o.  The official team on the tea in
dustry has  referred to  some very 
dangerous features in the present tea 
trade in Calcutta.  I  wouM  parti
cularly refer the  House to recom- 
mendatfons Noe. 2 and 3.  Recom
mendation No, 2 says:

•'There also appears to be some 
substance in the criticism of the 
Calcutta auctions, for the bids are 
not unrestrictedly open/

Recommendation No. 3 savs:

“It must be admitted  taat  a 
small number of firms (in Calcutta 
four to be exact and all of  them

European) has a great influence 
on market sentiment.  It is to be 
wished that there is a larger num
ber  of  brokers  and  a  greater 
diversification.’’

Tea brokers in Calcutta are almost 
all of them Europeans and they have 
a stranglehold  over the ?! tire tea 
industry in Calcutta. So. I should like 
to have some clarification from  tne 
hon. Minister as to what the Govern
ment intends to do to remove these 
difficulties.  During the course of the 
supplementaries  arising out of  the 
Short Notice Question the other day, 
a  suggestion was  made  that there 
should be some discussion with  the 
U.K. Government regarding fixation of 
prices.  I should also like to mention 
that the U.K. which is our  biggest 
consumer of tea has sinre the yrr.r 1938 
begun to consume less Indian tea. The 
consumption by the U.K. is going down 
and during the last 12 or 14 years, the 
U.K. has taken  something like 100 
million lbs. of tea less than before 
from us.  This point about the  U.K. 
diverting its tea purchases frcm the 
Indian markets to other markets has 
to be considered by Government.  In 
this connection. I would lefer to our 
obligations as regards what is known 
as ‘imperial preference”.  If  we are 
asked to give a certain preference  to 
goods manufactured  in the  United 
Kingdom and in certain other Com
monwealth  countries,  we should ex
pect  that  the  U.K.  also  would 
purchase Indian tea in preference to 
tea from other countries.  Why there 
has been a  decline  of nearly 100 
million lbs. in the purchase of Indian 
tea by the U.K. has also to be explain
ed to us by Government.

I think that I have covered most of 
the points on which I should like to 
have clarification  from the Govern
ment.

Shri  Sarmah  (Goalghat̂ orhat> 
rose—

Mr. Deputy-Speakerr I know that 
one or two other hon. Members want 
to put some questions.  It is, how-, 
ever, usual to aok the hon* Minister to 
reply first to the main questioner. But 
on this occasion, if one or two o r̂ 
hon.  Members  want  to  put some 
questions, I would allow that, and the 
hon. Minister may reply all of them 
together.  How long would the  hon. 
Minister like to take?

The  Minister of  Commerce and 
Industry (Shti T. T. Krîluuuiiaeliarl):
As long as the House wants. Sir.  1 
can dilate for 25 minutes if it is neceŝ 
9azŷ but if I am given three minutes
1 shall say all that I have to say.
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Mr. Deputy-Speaker: This half-a&- 
hour  allotment  is  not  exceeded 
generally.  Therefore, may I enquire 
from him whether he  will take ten 
minutes or fifteen minutes?

Shrl T. T. Krishnamachari: Just as 
the Chair wills it. Sir.  I will try to 
be brief.  If I am given ten minutes,
I shall cover the whole ground.

Mr. Depaty-Speaker: I will call upon 
the hon. Minister straightway then to 
give his answer.  He can make a full 
statement and other questions may 
not be necessary  at all.  Otherwise, 
there would be only questions and no 
answer,  and  the  whole  discussion 
would be futile.

Shri A. C. Guha: The position is well 
known to the Government and the hon. 
Minister knows all the aspects of this 
problem.

Shri T. T. Krishnamachari:  I re
cognise, Sir, that the problem is one 
in which a number of hon. Members 
are interested and I do hope to be able 
to say something which, if it would 
not altogether satisfy aU of them, may 
provide some assurance that Govern
ment is taking acton in this matter. 
The hon. Member did menti«)n thê 
background of the trouble. That back
ground is really that there is a gap 
between the cost of production and the 
price that tea obtains, whether it is in 
the internal market or in the export 
market, and this gap is due to the re
duction in price being"̂ so precipitate 
that the tea interests  have not been 
able to adjust themselves to the new 
conditions.  I have  got a telegram 
yesterday  from  the  India  Office, 
London..........

Shri B. Das: Say India House.

Shrl T. T. Krishnamachari: Call it 
India House or India Office. That tele
gram says that after deration and the 
removal  of  price control  the retail 
price of low and medium quality tea 
IS about 2 sh. 6d. whereas standard 
blends fetch anything between .3 sh. 
6d. to 4 sh. 6d. and superior blends 
from 6 sh. to 10 sh. per lb.

This fact has been recognised by the 
official team on the tea Industry as 
well.  We have also now to recognise 
the fact that we cannot continue to 
sell indifferent grades of tea and obtain 
good prices in future.  The reason for 
that is that wWe the United Kingdom 
was the sole buyer, we were abla to 
exercise a certain amount of influence 
on the only buyer and all qualities of 
tea  to them.

;  Another silver Unix̂, in my opinion, 
te a lea  ̂artidinn the Finaneiai 
L^London,  dated the 6th of

aSd 9K

December, to which my hon. friend Bfr. 
Tripathi drew my attention.  It saysi

**The decline in tea  values has 
been the result of an unfortunate 
combination of circimistances.  To 
begin with there is a considerable 
surplus of tea existing in 1951. At 
the same time, control was main
tained in  the  United  Kingdom 
which is the major world market 
in tea.  Under this buyers were 
limited to the amount they  can 
buy and sell. This control was lift
ed and before this ration has been 
increased quickly from two otmces 
to three ounces. The point is worth
while noting.  The ration of two 
oxmces which people were accus
tomed to was quickly increased to 
three ounces.  When control was 
raised stocks with the shops were 
high and also housewives had their 
own private stocks of a user.  As 

a result of ail these tea whicli co&tŝ
2 s.  per lb. or in some instances
2 s.  9d. per lb. to bring over lo
auction in this country is now sell
ing at a little over Is. 6d.”

Therefore, while the cause is given: 
the remedy or rather the future is also 
indicated that the prices are low be* 
cause of over-stocking and as these 
stocks  get absorbed, there must be  a
change in the position so far as tea*
trade is concerned.

The point on which my hon. friehd' 
laboured was the  question of bank: 
finance.  One is related to the other* 
If there is a gap between the cost of 
production and the sale price obtained 
for that product, naturally that mili
tates against bank finance available to 
those tea estates.  Therefore,  while 
something has to be done in regard to 
this bank finance, the point has to be 
recognised by all concerned that  the* 
mere fact of either an increase in price* 
to some extent—̂it will not go back to 
the old days, that is fairly certain—or 
even of temporary finance is not goin̂ 
to help us out of the woods. All people* 
concerned have got to act. Tea estates- 
have to bring down their profits for a 
year or two.  They must go without 
any dividends.  And labour will havê 
to adjust itself.

There is one peculiar rondition ii». 
regard to labour, which I think is a 
good one, that obtains in tea estates 
alone, namely that labour is still being 
supplied  with rice at Rs. five per 
maund.  Naturally it reacts on the 
wages they get.  The wages are low. 
The mininjum wages fixed are any- 
thing between 14 annas to Rs. 1/2/- aa- 
against Bs. 2/a/- that agricultixra 
labour  gets in  Assam, as my hô 
friend pointed out  None the less II 
is a fact which has got to be noted’ 
that rations are  supplied at Bs. tm 
per maund of rice.  What ttie ie»
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[Shri T. T. Kridinamachari]

^ates s«y is that it has no bearing, 
ao relation, on the quantum of work 
done.  Work ia done only lor one day 
in the wedc. but rations have to be 
supplied lor the v̂ ole week, for all 
the members of the family, including 
■the dqiendents.  It may be right, it 
may be wrong, but there it is. It is an 
indication that some sacrifice is called 
lot from all pe<  ̂all round.

Slul K. P. n̂ âthi (Darrang): The 
information  you have got is en
tirely wrong.

Shrl T. T. KrMmamachari: I have 
300 doubt that Government is always 
in the wrong and my bon. friends are 
■always in the right.  But Government 
■can only depend on wrong information 
and put it up.  The hon. Member can 
■oorrect  me  when  his opportunity 
■comes.

Shri B. Das: There is  nothing to 
'correct

Shri T. T. Krishnamachari; My hon. 
friend ment̂'oned  about tea gardens 
that needed finance.  According  to 
our information the present acute diffi
culty is broadly confined to about 275 
Indian owned tea gardens.  They are 
mostly In the North and North-East.
Îtese are being financed by banks—̂by 
-eî t scheduled banks and one Apex 
Co-operative Bank in Assam. I do not 
know how many of them are what are 
-called sub-marginal uneconomic units.
Some of them are apparently of  that
4:ategory.  No amount of bank finance, 
no amount of minimum price subsidy 
is going to help them. They have got 
to take the finances, and some of them 
might have to close down.  But I 
understand that that is not generally 
the case.  The other gardens, I mean 
the  marginal units  and the soimd 
gardens, may be helped to son>e ex- 
-tent. It has been indicated to Govern*
-meot that steps should be takot by us 
to make bank finance continue to be 
available to these marginal gardens 
and the sounder gardens for finandng 
their operations for 1953. notwithstand- 
fjog the possible deficits in their pay- 
;inents during tlwir operations in 1952.
.And it is suggested that some kind of 
lidp from Government or guarantee,
4IS the case may be, mî t prevent the 
•dosure of an. appreciable number of 
jnarginal gardms and enable these, in 
particular the sound gardens, to get a 
minimum bank finance until such t'me 
.as the price situation improves.

The Govenunent has been censtder*
-ably exercised by the present position 
the tea industry.  The Secretary at 

,-ny Ministry has been twice to CSsJcutta
4Hid once to Bombay dui<nc the last

ten days.  We had the benefit of the 
assistance of the officers of the Finance 
Ministry and also some of the officers 
of the Reserve Bank in appraising the 
iinancial position.  And the Govern
ment now feel, that they might con
sider the possibility of oftepjig  to 
guarantee banks against deficits in the 
financing  of  the  1953  crop, such 
guarantees being limited in amount to 
a percentage of the repayment to the 
bank  by  these  gardens  in 1952. 
Naturally, Government would Insist on 
su*.table  safeguards  like securities, 
hypothecation and things that banks 
usually ask for. so  that no idtimate 
loss will accrue to  Government  by 
reason of this guarantee.  But from 
the estates who avail themselves of 
such help from Government  through 
banks. Government will have to ask 
for additional guarantees as for in
stance that they will not pay dividends 
until Government’s guarantee is com
pletely discharged and, secondly, that 
they  will not  embark on any pre
cipitous discharging of labour.  Gov
ernment hopes that labour will avail 
itself of this opporttmity, provided they 
keep the estate going and would not 
in turn insist on the'x pound of flesh.

My colleague the Minister of Labour 
is, I understand, bolding a conference 
in Calcutta in about a week's time 
where tea interests, both estate  and 
labour, will be representea.  Uovem- 
ment hopes that some good will come 
out of this conference which w’ll A 
any rate ensure that labour will not 
have to undergo any imdue suKering 
by reason of the estates being closed.

I would like to add that what I have 
said is more or less confined to  the 
Indian-owned tea estates about which 
we have collected statistics.  It may 
be that some of these Indian-owned 
tea estates are being financed by. what 
are called, agency houses. We cannot 
hê them.  Unless these estates de> 
paki on banks, scheduled banks or co
operative banks, for thêT finance, Oov- 
emment cannot otter the asstStano 
indicated.  If they are dependent on 
agency houses, they have got to make 
their  own  arrangements.  At  the
same  time,  it  may be  that some 
of the European owned estates are also 
fai dilBculties.  Our concern really is, 
q>art from the fact that we want tea 
to be produced in tWs countnr, we do 
not want labour angaged in this indus- 
 ̂ to suffer  by reason of the fact 
flwt ihis Government is quite prepared 
‘ to extend some hê to these estates 
alM in the same manner u wj Indi
cated with reference to the Iiidian- 
owned estates. I tmderstand that tiiese 
estates have got some reservn hi eumty 
cases. In many cases tber ̂  not need
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the same quantum of help as Indian 
estates but subject to the Keoeral over- 

canalderatlon  that  these
£uropean-owned estates will threat their 
labour fairly, we will agree to soma 
measure of conciliation and arfoitratioa 
whicn  might  be  agreed  to. Mj 
colleague, the Labour Minister, is dn 
.Cakutta and at the tripartite con
ference; we are prepared io  extend 
similar help subject to the same limits 
to other estates as well.

I would like to say this before clos
ing.  Goverzmient is not now in  a 
position to enter the field directly.  We 
have no organisation. In fact, the hon. 
Member said we do not have even ade
quate information of how many estates 
have been closed. That is because the 
organisational set-up is such, it is not 
very efficient.  We do intend during 
the period of the next 12 months to so 
revise our organisation that, at any 
rate, we can keep our finger on the 
pulse, but the House, the public, those 
who own the estates, those who run 
them and labour must realise that in 
the situation in which we are placed 
today, no good is ever done by saying 
that somebody in England had done 
something wrong, somebody in Calcutta 
had done something wrong  and the 
Government is always wrong because 
it cannot help anybody.  We have to 
put our heads together and see that 
those who make the least sacrifice are 
not asked to make all the sacrifice that 
is asked for of  them  but it is un
doubtedly clear that some sacrifice is 
called for from all interests.  If this 
assturance is forthcoming, I have no 
doubt that the Government can give 
the assurance that it w*ll, lo the ex
tent possible, to the extent I am re
sponsible to the House, not fritter away 
the finances of the exchequer. We are 
trying to do as much as we can. Again 
I depend upon this  newspaper from 
Ixmdon which says:

*'First, the statistical position is 
much more promis'ng than it was 
a year ago. So far as can be calcu
lated there is no longer a surplus 
and for the 1952-53 season which 
ends in March supply and demand 
will be roughly in balance.**

If that is a correct estimate, I think 
we will probably reach almost the aero 
point and hereafter things must look 
bright.  I do hope that this paper is 
<x>rrect.

Mr. Deputy-Speaker: '!
ly time, half a minute.

There 's hardly
any

Shrlmati  Rena  Chakrarariiy
YBasirhat): So much has been added by 
the hon. Minister that now there is 
•no time left for us to discasr; any

thing.  The whole discussion had t>eeD 
one sided. Anyway there are only two 
points, the most important, which I 
should like to bring out If he is short 
and brief, he may answer now.  One 
of the peculiar features of this im 
industry is that 80 per cent of it It 
owned by British capital an i the entire 
industry is  within  the grip  of that 
capital.  Now the British producing 
interests in India are people wkio are 
manipulating this  market in such a 
way that now tea is selling at a low 
price.

Mr.  Depnty-Speaker: What is the 
question?  Half a minute is over.

Shrimati Benu  Chakravartty: Sir,
this is a discussion.  We need not put 
everything in the form  of questions. 
The whole question of collusion of the 
British tea  companies has come up 
again and again in this House and the 
hon. Minister has not been able  to 
supply us with any details.  Usually, 
he just pleads incapacity or says that 
he is not able to fco into it  We want 
to know exactly whether the whole 
question is going lo be looked into. 
That is one question.

5 P.M.

My second question is this. We want 
to know whether the Government pro
poses to go into the whole question of 
the cost of production: exactly how 
much is going to labour, for food, for 
communications, how much is going to 
managing agencies, for brokers, etc., 
and for the high-salaried  officers, etc. 
We know that the officers in most ol 
these  tea  gardens  live  in paJatlal 
houses and are almost nabobs. There
fore, we want  to know whether this 
whole question is going to be gone into 
and whether the demand of the tea 
garden ownerŝ  that  the Minimum 
Wages Act should not be applied, wfll 
not be considered by the Government

Shri T. T. KrishBamachafi: I can
only promise that I shall consider mtk 
that the hon. Member has said.

Mr. Depaty-fifpeaken I am sorry that
I have not been able to call upon tin 
other  hon.  Meimbers.  On  prW 
occasions, it has been the practice for 
the hon. Minister, if possible, to accept 
any suggestions or questions sent  tO' 
him.  I am sure, he will satisfy indi*- 
vidual  Members  as  regards  those 
points that have been raised or issue 
a summary memorandum replying tO' 
those points. There are these ways and 
they may be adopted̂ The hon. Minis-- 
ter has said that he ŵll consider dl 
the points, not only already placed be
fore him, but also those tht̂t may Iter- 
placed before him, hereafter.
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m; OwirtT-SpMlwR Tbe Hooae wlU 
BOW resume dlscuwion of tbe Daiimlta- 
tioQ Commission Bill.  We have got 
m many Bills on the agenda. We have 
flot a vecj diort time.  Therefore, I 
gnpose to »'.t from ten o’clock to six 
oAdock in the evening with an interval 
from one o’clock to 2-SO.

Some  Boa.  Memben:  From  to
morrow?

Some non.  Members: Tomorrow,
there are Private Members’ Bills.

Mr. DcvatJ-̂ Mker From day after 
tomorrow.

Member On the 12th. we 
have the Supplementary Demands.

Sktl Gadgii (Poona Central): E\'en 
onder the Factories Act. over time is 
paid.  What about us?

Mr. Depat7-Spemker: On the day on 
whidh Supplementary Demands come 
iip» we will commence at ten o'clock 
and the guiUofne will be applied at 
five o'clock.  There will be one more 
lumr or 45 minutes.  Today let  us 
flnistfthis matter.

Several Hon. Bfembers: No, no.

Mr. Deimty-Î êaken Let the  hon. 
Members sit lor half an hour  Let us

finish this  Delimitation Cjmmissioo. 
Bill first stage.

Several  Hon.  Members:  From to
morrow.. Not possible.

Mr. Depaty-Speaker: I rio not want
to take decisions over the head of the* 
House  regarding this  matter.  T6- 
morrow is a Private Members’ Bill day. 
Day alter tomorrow is  i Hotted for
Supplementary Demands.  There  wfil 
be guillotine at five o’clock.  There ii 
no good trying to sit alter five. There
fore, from the 13th, when the Report 
of tlie Planning Commission '9 to be 
discussed......

Several  Hoo.  Members:  From
Monday.

Mr. Depoty-Speaker: All right; from 
Monday.  Hon. Members wanted one- 
more day for that.  Whether a day is 
allotted or not, I can make up that 
one day by sitting three-quarters of 
an hour earlier in the morning and 
from five to six in the evening.  One 
and three-quarters of an hour each for 
three days will make up one day. We 
w'll start from Monday.

The House then adjourned  till  « 
Quarter  to Eleven of  the Clock  oft- 
Thursday, the 11th December, 1952.




